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-tiad} out by the Narcotics Control Bureau in

Keraladuring the last three years.is as given

FEBRUARY 28, 1992

‘below:
Year Number of searches/
lliict Ptant destruction
operations
1969 9
1930 5
1991 4

{b) and (c). The details of narcotic dur-

ing seized during the said searches/iopera-
fions are as given below:
Year Quantily of diugs (in kgs.)
Horoin  Opi -
1989 2175 23040 1785
1990 @ — — 736
1991 —  — GanjaPlants
destroyed
{Approcimatedly
209 acves)

During the above said period 18 per-
sons were arrestad in those searches/op-
esations. No offender had absconded inthose
cases. ln some cases on appwach of offi-
from the scenic.

o pracise vaksation of narcotic drugs,
which are iable 1o he destroyed, is feasible.

Wikiening of Trivandram-Quilon Section

883. SHRA! TJd. ANJALOSE: Wil the

Minister of SURFACE TRANSPORT be
pleased o state:

(a) whether the Govemment propose to
widenthe Trivandrum-Quilon sectionofN.H.
No. 47 into four lanes;

(b) it so, when the work is likely to be
started; and

{c) the time scheduled laid down for its
completions?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR! JAGDISH TYTLER): (a) to (c). No,
Sir. There is no such proposal at present.

[Translation]
Value of Rupee

894. DR. LAL BAHADUR RAWAL : Will
the Minister of FINANCE be pleasedto state:

(a) the value of rupee at present treating
1980 as base year;

(b) whether the value of rupee has gone
down 1o a great extent during the last five
years; and

(c) i so, the datails thereof?

THE MMNISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-

WAR THAKUR): (a) The value of rupee,
measured as a reciprocal of consumer price

ndex (CP1) for industrial workars, treating

1980 as a base year, was 35 paise in De-
camber 1991 (latest available)

{b) and (c). The value of rupes during
the last 5 years, treating 1380 as base year,
is given below.
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Valus of Rupee
Yozr Paise
1986 59
1987 54
1988 49
1989 46
1990 43
Use of Hindi in High Courts Judge-
ments

895. DR. LAL BAHADUR RAWAL: Will
the Minister of LAW, JUSTICE AND
COMPNAY AFFAIRS be pleased to state:

(a) the number of decisions defivered in
Hindi by the High Courts of Uttar Pradesh,
Bihar and Rajasthan during the last two
years;and -

(b) the efforts made by the Govemnment

to encourage the judgements being deliv-
ered in hindi?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN

KUMARAMANGALAM): (a) and (b). Article:

348 (1) of the constitution provides that all
proceadings in every High Court shall be in
the English language until Parllament by law
otherwise provides. Under Article 348 (2),
consent of the President, authorise.the use
of the Hindi language or any other language
usad for any official purposes of the Stata.in
procesdings in the High Court having its
decress, judgaments or orders passed by
such High Courts shall be in English. Under

Section 7 or the Official Languages Act,
1983, the.use of Hindi or official language of
a State in addition to the English tanguage

" may be authorised, with the consent of the

Presidant of india, by the Govemor of the
State for the purpeses of jdgements eic.
made by the High Courts for that State. As
per available information, so far the Gover-
nors for four States, namely, Bihar, MLP.,
Rajasthan and U.P. have authorised and
use of Hindi in addition 1o the English lan-
guage in the: proceadings as wall as the
judgements, decrees etc. of the High Courts
in their States.

The infformation about the number of
judgements deliverad in Hindi by the Various
High Courts is not maintained by the Gov-
emment.

import of Coconut Off

896. DR. LAL BAHADUR RAWAL: Wil
the Minister of COMMERCE be pleased to
state:

(a) the quantity of account ail imported
during each of the tast three years; till date;

®) mmmmm
import coconut oilin farge quantity during the
year 1992-93; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRIP. CHi-
DAMBARAM): () to (c). The fatest import
data are available upto March, 1989. The
quantity of Coconut Ol impoited during 1985-
87 to 1988-89 is as under:- .

Years Qty. (Tonnas)
1986-87 1686
1987-88 1362
1988-89 1997°




